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1. The Director General, Telecommunications,
Sanchar Bhavan, Parliament Streat, )
New Delhist. ) o : .
2, Tha Director, Vizillanc:-3, o ' 4
-Room No.423/B,4th Floor, '
Dhak Bhsyan, Parliams nt Streat,
New Delhi-1. L

3. The Chief Ganeral Manager,
Talecommunications, Nampally,

Hyderabad.
4. The General Menager, Telecom District,
Hyderabad, Suryalok Complet, Hyderebad-33.
5. The Divisicnal Enginmer, Trunks &55X Telephone
- ghayan, Hyderabad=33._ . +«+ Respondents.
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' . COUNSEL FOR THE ZPPLICANT: SHRI K.K.Chekraysrthy

COUNSEL FOR THE RESFOMDENTS: SHRI  WeV.Ramana, _
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Director General, Telecommunications,
har Bhavan,Parliament Street,New Delhi«l,

Director, Vigillance-3,Room,No,423/2,4th

Chief General Manager,Telexmmmunications,
ally,Hyderabad. .

ceneral Manager,. Te%ecpm District,Hyderabad,
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I As per the Hon'ble Sri Justice V.Neeladri Rao, V.C. |

—2-
JUDGEMENT

S

Heard Sri K.K.Chakravorthy, learned counsel for
the'applicaqt and Sri Rajeshwar Rao, learned counsel i;

for the respondents.

2. The applicant was removed from service as per
order dr. 15.12.92 by way of punishment. The appeal
thereon to R-1 was rejected as beiné time barred. The
applicant ﬁ%efe}re& revyéion agéinst the:said order
to R=1. R=2 on behalf of R-l informed the applicant

. ~7}
that as R-3, the Chief General Manager, also competent

to dispose the revision, he will dispose the same (by

order dt.1-2-94 vide Annexure-12),

3. This O.A. was filed praving for setting aside

order dt. 15.12,94 whereby the' applicant was remogved

~

from service, . ' ‘ {

4, In the circumstances, it is just and proper to
dispose this 0.A. by directing the R-3 to dispose the
revifion petition filed by the applicant before R-1 which
was forwarded to him g%géi'expeditiously,Lpreferably by

the end of QOctober, 1995,

5e The 0.A. 1s ordered accordingly at the admission(y

stage, NO costs./

(R. Rangarajan) : (V. Neeladri Rao )
Member (A) Vice Chairman \~%+%
Open Court dictation I '
7.8.1995 / il ﬂ_j‘,, b~
Dy.Registrar{Judl)

kmv



iF.

COMPARED BY =~ - APBROVED BY

Ie,

LS I

THPED BY CHECKED BY %

T

P

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

THE HON'BIE MR, JUSTICE 2RIAORI RAO
VICE CHAIRMAN -

3

A ND o

THE HON'BLE MR,R.RANGARAJANS {M{aDM)

Disposed of with dlrecthﬂSf””?f’if
R} H A P WdP

Dismildszed.

. as withdrawn

Dismissed\for default

Ordered/Rejkcted.

Ne.order as to, costs.
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